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Hpn'ble Mre Justice, R.K,Varma

None for the applicant,

Uig's

learmed counsel for the respondents.
counsel for the respondents statesz that the
applicant has challenged his kxarsfrx order

of transfer in this petition on being declared
The applicant was struck off the list.

surplas.

Dn the next date order of transfer and the
representation of the applicant has been rejected.
It appears that the applicant did not appeared

On whe several dates in the past,
applicant is not interested in this case,

This petition is thersfore dismissed for X

want of nop=prosecution,
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Shri K.C.5inha
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